
BEFORE THE HON'BLE NATIONAL COMPANY LAW TRIBUNAL

CHANDIGARH BENCH, CHANDIGARH

I.A. NO. oF 2023

IN

C.P. (IB) No.- 521/Chd/HRY/2019 (Admitted) - Under T IBC,2016

III TIIE MATTEB OF:

Corporation Bank
through its Attorney, Sh. Kishan Kumar, Chief Manager

having its Registered Head Office at:Mangladevi
Temple, Pandeshwar,

Mangalore
And

Branch Office at:
5El38P, Neelam Railway Road,Faridabad-l 2l 001 , Haryana.... Financial Creditor

v/s

M/s SRS Healthcare & Research Centre Limited
having its Registered Office at:
Sunflag Hospital, Sector-l 6A,
Faridabad, Haryana-1 21 002
CIN No.U85l 90HR20l 3PLC049l I 3

AND

IN THE MATTER OF

Sanjay Kumar Aggarwal, Interim Resolution Professional

SRS HEALTHCARE & RESEARCH CENTRE LIMITED - in CIRP undeT IBC
IBBVTPA-0024I-00 I 2 6 120t7 -t&l t029 5
IBBI REGISTERED ADDRESS

# C-20, WAVE ESTATE, SAS NAGAR, SECTOR 85

MOHALI - 160 055 (PB),MOBILE :9876105414
Registered E-MAIL: SANJAYAGGARWAL.FCS@GMAIL.COM
E-mail of IRP: ip.srshealthcare@gmail.com Applicant/IRP

An application u/s 60(5) IBC by Interim Resolution Professional for
Submission/placing on record Report constituting the Committee of
Creditors under Regulation 17 (1) IBBI (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016 under the Insolvency and

Bankruptcy Code,2016 alongwith List of Creditors .
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BEFORE THE HON'BLE NATIONAL C]OMPANY LAW TRIBUNAL

CHANDIGARH BBNCH, CHANDIGARII

I.A. NO. oF 202,3 rN

IN THE MATTER OF:

Corporation Bank
through itsAttorney, Sh. Kishan Kumar, Chief Manager
having its Registered Head Office at:Mangladevi
Temple, Pandeshwar,

Mangalore
And

Branch Office at:
5El3BP, Neelam Railway Road,Faridabad-lzl ool , Haryana... .... Financial creditor

vls

M/s SRS Healthcare & Research Centre Limited
having its Registered Office at;
Sunflag Hospital, Sector-l 64,
Faridabad, Haryana-l 21 002
CIN No.U851 90HR20l 3PLC049l I 3

AND

Corporate Debtor

IN THE MATTER OF
Sanjay Kumar Aggarwal, Interim Resolution Professional
SRS HEALTHCARE & RESEARCH CENTRE LIMITED - in CIRP undeT IBC
IBB yIpA-002A{-00 

1 2 6t2017 -18 I 1029 5

IBBI REGISTERED ADDRESS
# C-20, WAVE ESTATE, SAS NAGAR, SECTOR 85

MOHALI - 160 055 (PB),MOBILE :98761 05414
Registered E-MAIL: SANJAYAGGARWAL.FCS@GMAIL.COM
E-mail of IRP: ip.srshealthcare@gmail.com Applicant/IRp

An application u/s 60(5) IBC by Interim Resolution Professional for
Submission/placing on record Report constituting the Committee of
Creditors under Regulation 17 (1) IBBI (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016 under the Insolvency and
Bankruptcy Code,2016 alongwith List of Creditors.
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BEFORE THE HON'BLE NATIONAL COMPANY LAW TRJBUNAL

CHANDIGARII BENCH, CHANDIGARH

I.A. NO. oF 2CI23

IN

C.P. (IB) No.- 521/Chd/HRY/2019 (Admitted) - Under T IBC .2016

IN THE MATTER OF:

Corporation Bank

through its Attorney, Sh. Kishan Kumar, Chief Manager

having its Registered Head Office at:Mangladevi

Temple, Pandeshwar,

Mangalore

And

Branch Office at:

5E/38P, Neelam Railway Road,Faridabad-l 2l 001 , Haryana... .... Financial Creditor

v/s

M/s SRS Healthcare & Research Centre Limited

having its Registered Office at:

Sunflag Hospital, Sector-l 6A,

Faridabad, Haryana-l 21 O02

CIN No.U85l 90HR20l 3PLC049l I 3

AND

IN THE MATTER OF

Corporate Debtor

Sanjay Kumar Aggarwal, Interim Resolution Professional

SRS HEALTHCARE & RESEARCH CENTRE LIMITED - iN CIRP UNdET IBC

IBByrpA-0024{-00 1 2 612017 -l8l 1029 5

IBBI REGISTERED ADDRESS

# C-20, WAVE ESTATE, SAS NAGAR, SECTOR 85

MOHALI - 160 055 (PB),MOBILE :98761 05414

Registered E-MAIL: SANJAYAGGARWAL.FCS@GMAIL.COM

E-mail of IRP : ip.srshealth care@gmail.com
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BEFORE THE HON'BLE NATIONAL COMPANY LAW TRIBUNAL

CHANDIGARH BENCH, CHANDIGARH

I.A. NO. oF 2023

IN

C.P. (IB) No.- 521/Chd/HRY/2019 (Admitted) - Under T IBC .2016

IN THE MATTER OF:

Gorporation Bank
through its Attorney, Sh. Kishan Kumar, Chief Manager

having its Registered Head Office at:Mangladevi

Temple, Pandeshwar,

Mangalore
And

Branch Office at:

5El38P, Neelam Railway Road,Faridabad-121001, Haryana... .... Financial Creditor

Y/s

M/s SRS Healthcare & Research Centre Limited

having its Registered Office at:

Sunflag Hospital, Sector-l 6A,

Faridabad, Haryana-1 21 O02

CIN No.U851 90HR20l 3PLC049l I 3

AND

IN THE MATTER OF

Corporate Debtor

Sanjay Kumar Aggarwal, Interim Resolution Professional

SRS HEALTHCARE & RESEARCH CENTRE LIMITED - iN CIRP UNdET IBC

TBBVIPA-0024{-00 1 2 6 12017 -18 I 1029 5

IBBI REGISTERED ADDRESS

# C-20, WAVE ESTATE, SAS NAGAR, SECTOR 85

MOHALI - 160 055 (PB),MOBILE :9876105414

Registered E-MAIL: SANJAYAGGARWAL.FCS@GMAIL.COM
E-mail of IRP: ip.srshealthcare@gmail.com Applicant/IRP

An apptication u/s 60(5) IBC by Interim Resolution Professional for
Submission/placing on record Report constituting the Committee of

Creditors under Regulation 17 (1) IBBI (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016 under the Insolvency and

Bankruptcy Code,2016 alongwith List of Creditors.

MOST RESPECTFULLY SHOWETH:

l. That the present application under Section 60(5) IBC, is being filed by Mr.

Sanjay Kumar Aggarwal in capacity of the Interim Resolution Professional

for IWs SRS HEALTHCARE & RESEARCH CENTRE LIMITED appointed

by this Hon'ble Adjudicating Authority vide order dated OL.A3.?A 
]>_-
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2. That an application for Corporate Insolvency Resolution Process filed by

corporation Bank (Now union Bank of India ) (Applicant) under

Section 7 of the Insolvency and Bankruptcy Code, 2016 read with Rule 4

of Insolvency and Bankruptcy (Application to Adjudicating Authority)

Rules, 2016 has been admitted on 01.03.2023 by this Hon,ble

Adjudicating Authority ( National Company Law Tribunal, Chandigarh

Bench,chandigarh (cp(IB)No.521lcHD/HRy/zot9) ; whereini Sanjay

Kumar Agganual (Regn. No. IBBI/IPA-002/Ip-Noo126l2o17-

2018110295),-.the undersigned has been appointed as Interim Resolution

Professional, who is directed by this Hon'ble Tribunal ( AA ) to

take necessary actions in accordance with the relevant provisions of

the Insolvency and Bankruptcy Board of India Code 2016 read with Rules

and Regulations thereof. Copy of the order dated 01.03.2023 as issued by

this Hon'ble Tribunal is attached herewith and marked as Annexure 66 A-1r,

3. That copy of Public Announcement in prescribed Form A inviting claim from

creditors of the corporate debtor, duly signed the undersigned Interim

Resolution Professional alongwith newspaper publication copy of The

Financial Express (English) and Jansatta (Translating English version into

Hindi language) is attached and marked as AnnexurerrA-2rr.

4. That In compliance with Regulation l3(2) of Insolvency and Bankruptcy of

India (Insolvency Resolution Process for Corporate Persons) Regulation,

2016, A List of Creditors of the corporate debtor namely SRS HEALTHCARE

& RESEARCH CENTRE LIMITED CIN-U85190HR2013PLC049113 is prepared

and maintained by the IRP . Copy of List of Creditors of SRS HEALTHCARE

& RESEARCH CENTRE LIMITED is attached and marked as Annexure A-3 .

5. That Committee of Creditors of the corporate debtor have been constituted

and report certiffing the constituting the Committee of Creditors under

Regulation 17 (l) IBBI( Insolvency Resolution Process for Corporate

Persons) Regulations, 2016 prepared by the undersigned Interim Resolution

Professional is attached and marked as Annexure A-4. 
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6. That the applicant shall convene/hold the First Committee of Creditors

Meeting of sRS HEALTHCARE & RESEARCH CENTRE LIMITED CIN-

U85190HR2013PLC049113 within a period of 7 days after filingl submission of

Report on Constitution of Committee of Creditors of SRs HEALTHCARE &

RESEARCH CENTRE LIMITED CIN-U85190HRl0l3PLC049113before this

Hon'ble Adjudicating Authority. .

PRAYER

In view of the above, it is most respectfully prayed that this Hon'ble

Adjudicating Authority may graciously be pleased to:-

(a) Allow the present Application;

(b) To allow and to take on record the Report constituting the Committee of

Creditors under Regulation 17 (l) IBBI (Insolvency Resolution Process for

Corporate Persons) Regulations, 2,016 under the Insolvency and

Bankruptcy Code, 2016 alongwith List of Creditors as filed/submitted by

IRP before this Hon'ble Tribunal.

(c) Any other / further orders may be passed or directions may kindly be

passed by this Hon'ble Tribunal as deemed fit and appropriate in the facts

and circumstances of the case.

SANJAY KUMAR AGGARWAL, IRP
SRS HEALTHCARE & RESEARCH CENTRE, LIMITED
Regn. No. IBBI/IPA-O 02IIP-N0 0 1 26 I 20 17 - I 8 I I 029 5

# C-20, Wave Estate, Sector 85,

SAS Nagar, Mohali - Punjab - PIN-160 055

E-mail : sanj ayaggarwal. fcs@gmail. com

Ip. srshealthcare @gmail.com

Mohali

22.03.2023

Place :

Date :
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BEFORE THE HON'BLE NATIONAL COMPANY LAW TRIBUNAL

CHANDIGARH BENCH, CHANDIGARII

I.A. NO. oF 2023 rN

C.P. OB) No.- 521/Chd/HRY/2019 (Admitted) - Under T IBC ,2016

IN THE MATTER OF:

Corporation Bank
through its Attorney, Sh. Kishan Kumar, Chief Manager

having its Registered Head Office at:Mangladevi
Temple, Pandeshwar,

Mangalore
And

Branch Office at:

5E/38P, Neelam Railway Road,Faridabad-l 2l 001 , Haryana.... Financial Creditor

v/s

M/s SRS Healthcare & Research Centre Limited

having its Registered Office at:

Sunflag Hospital, Sector-l 64,
Faridabad, Haryana-l 2\ 002

CIN No.U85l 90HR20l 3PLC049l I 3

AND

Corporate Debtor

IN THE MATTER OF
Sanjay Kumar Aggarwal, Interim Resolution Professional

SRS HEALTFICARE & RESEARCH CENTRE LIMITED - iN CIRP UNdET IBC

IBBVIpA-002n\-00 1 2 6 12017 -l I I 1029 5

BBI REGISTERED ADDRESS
-n* 

TI#;GZO, WAVE ESTATE, SAS NAGAR, SECTOR 85

,T 
j"'MoHaLI 

- 160 055 (pB),MoBILE :9876t 05414
i, : Registered E-MAIL: SANJAYAGGARWAL.FCS@GMAIL.COM

E-mail of IRP ; ip.srshealth care@gmail.com Applicant/IRP

.:;
- *-" 

Submission/placing on record Report constituting the Committee of
Creditors under Regulation 17 (1) IBBI (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016 under the Insolvency and

Bankruptc5r Code r2016 alongwith List of Creditors .

AFFIDAVIT

I, Mr. Sanjay Kumar Aggarwal, S/o

Insolvency Professional, Regn.

l8lIO295, having office at # C-2O,

Nagar, Mohali - 160 O55 (Punjab)

under: -

Sh.Shyam Lal Aggarwal, Aged 55 years,

No. IBBI / IPA-002 / IP-NOO 126 I 2ot7 -

Block -C, Wave Estate, Sector 85, SAS

do hereby solemnly affirms and state as



1. That the applicant is Interim Resolution Professional - SRS HEALTHCARE & RESEARCH

CENTRE LIMITED - in CIRP under IBC appointed by this Hon'ble Adjudicating

Authority vide order dated 01.03.2023 in CP(IB) No.52|lChdlHryl2}l9 and submitting the

Report constituting the Committee of Creditors under Regulation 17 (l) IBBI (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016 under the Insolvency and

Bankruptcy Code, 201,6 alongwith List of Creditors and other supporting documents in

CIRP of corporate debtor as per directions of this Hon'ble Adjudicating Authority.

That the contents /statement made in paragraphs I to 6 of this application/report are true

and correct to my knowledge and legal averments are believed to be true and correct as

per advice of counsel . No part of it's false and nothing material has been concealed

therefrom.

Place: Mohali

Date: 22.03.2023

VERIFICATION

Verified at Chandigarh on this 22nd day of March2023 , that the contents of the above

affidavit are true and correct to the best of my knowledge and nothing material has been

concealed th:erefrom.

Place: Mohali

Date: 22.03.2023
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THE NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDTGARH

(Exercising powers of Adjudicating Authority under
the lnsolvency and Bankruptcy Code, 2016)

CP (tB) No. 52{/ChdtHryt2019

Under Section 7 of the
lnsolvency & Bankruptcy
Code, 2016

In the matter of:

Corporation Bank
through its Aftorney, Sh. Kishan Kumar, Chief Manager
having its Registered Head Office at:
Mangladevi Temple, Pandeshwar,
Mangalore
And
Branch Office at:
5E/38P, Neelam Railway Road,
Faridabad -1 21 001, Haryana

... .Petitioner-Financial Creditor
Vs.

M/s SRS Healthcare & Research Centre Limited
having its Registered Office at:
Sunflag Hospital, Sector-16A,
Faridabad, Haryana- 121 O02
CIN No. U851 90HR201 3p1C0491 1 3

. . . Respondent-Corporate Debtor

Judgment delivered on: 0{.03.2023

coram: HON'BLE MR. HARNAM srNGH THAKUR, MEMBER (JUDlclAL)
HON'BLE MR. SUBRATA KUMAR DASH, MEMBER fiECHNICAL)

Present:

For the Petitioner-Financiat creditor : Mr. DK Gupta, Advocate

For the Respondent-corporate Debtor : proceede d ex pafte vide
order dated 02.02.2023.

CP (lB) No. 521lChdtHryt2o19
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JUDGMENT

The present petition has been filed by Corporation Bank (hereinafter

referred to as 'Petitioner/Financial Creditor') through its Attorney, Sh. Kishan

Kumar, Chief Manager under Section 7 of the lnsolvency and Bankruptcy Code,

2016 (hereinafter referred to as 'Code') read with Rule 4 of the lnsolvency and

Bankruptcy (Application to Adjudicating Authority) Rules, 2016 to initiate the

corporate lnsolvency Resolution Process ('clRP') against M/s sRS Healthcare &

Research Centre Limited (hereinafter referred to as 'RespondenUCorporate

Debtor')' The petition is signed by Sh. Kishan Kumar with the affidavit verifying the

contents of the application appended thereto.

2' The Corporate Debtor is stated to be incorporated on 10.05.2013

incorporated under the companies Act. The company having its Registered office

at: sunflag Hospital, sector-16A, Faridabad, Haryana-1 21ooz, clN

No.U85190HR2013PLC049113. Therefore, the jurisdiction lies with this Bench of

the Tribunal. The master data of the corporate debtor is attached as Annexure-A-3

of the petition.

3. Brief facts of the case are that the vide sanction letter reference

No'CO/DLI/CS|/CLCC/M301015/406/34712015-16 dated 30.10.2015 the Term

Loan of Rs.25 Crores was sanctioned and granted by the financial creditor. The

Financial contract was executed in favour of members of the consortium

(corporate debtor being one of them) in pursuance to the Board Resolution dated

23.11.2O15. The loan documents were executed and security interest was created,

paripassu charge by way of hypothecation of medical eq

CP (lB) No. 521tChdtHryt2019

uipment, lifts, AC and

\
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other moveables for the estimated value of Rs.86,09,OO,0OO/- (Rupees Eighty Six

crores Nine Lakhs only). The share of the corporate debtor was

Rs.21,52,00,000/- (Rupees Twenty one crores Fifty Two Lakhs only) i.e.,2so/o.

The account of corporate debtor was classified as Non-performing Asset on

31.03'2017. The notice under Section 13(2) of SARFAESI Act was seryed upon

corporate debtor on 19.06.2017. Thereafter, OriginalApplication being OA No.33g

of 2018, case title Corporation Bank Vs. M/s SRS Healthcare & Research Centre

Limited had been filed before DRT-lr, Derhi, for recovery of Rs.6,1g,22,46s.g21-

(Rupees Six Crores Nineteen Lakhs Seventy Two Thousand Four Hundred Sixty

Five and Paisa Ninety Two Only), which is still pending.

4. lt is stated in Part-lV of Form No.1 that the total amount claimed to be in

default is Rs.21,07,22,9471- (Rupees Twenty one crore seven Lakhs Twenty

Two Thousand Nine Hundred and Forty Seven Only as on 05.08.201g) and date

of default is 31.03.2017 i.e. when the corporate debtor was classified as

Non-Performing Asset. Copy of Computation of amounts (Annexure A4), Board

Resolution dated 23.11.2015 (Annexure A-7), Sanction Letter dated 1g.11.2015

(Annexure A-8), Letters ceding paripassu charged (Annexures A-9, A1o & A-11),

Escrow Agreement dated 05.12.2015 (Annexure A-12), tnter-se agreement dated

05.12.2015 (Annexure A-13), Facility Agreement (Annexure A-14), Joint deed of

hypothecation (Annexure-A15) & Statement of Accounts (Annexure A-12) are

attached with the main petition.

5' The notice of this petition was issued to the respondent corporate debtor to

show cause as to why this petition be not admitted. The Affidavits of service were

filed vide Diary Nos. 7081 dated 13.12.2019 and 01345t02 dated 07.12.2022.

However, none appeared on behalf of the respondent-corporate debtor from the

CP (lB) No. 521lChdtHryt2O1}
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very beginning of the filing of this case nor any reply was filed, therefore, the

respondent-corporate debtor proceeded against ex parte vide order dated

02-02.2023 of this Adjudicating Authority. The short written submissionlsynopsis

was filed by the petitioner-financial creditor vide Diary No.01345t3 dated

06.01 .2023.

6' We have heard the learned counsel for the petitioner and have atso

perused the record carefully.

7. Section 7(5)(a) of the Code is as follows:-

"5) Where the Adjudicating Authoity is safisfied that_
(q) a default has occurred and the apptication undersub-secfrb n (2) is

complete, and there is no disciptinary proceedings pending ag'ainst the
proposed resolution professional, it may, by order, aamitiuCh
application."

8. The issue for consideration is whether the present application is filed within

limitation. lt can be seen from the records that the date of default is 31.03.2017

i'e' when the corporate debtor was classified as Non-Performing Asset. The

present petition is filed vide diary No.4267 dated 22.08.2019. lt can be said that

the present petition is well within the period of limitation of three years.

9. Another issue for consideration is whether there is a default in payment or

not' The compliance affidavit was filed by the petitioner vide diary No.01345t7

dated 1O.O2.2O23, wherein it is stated that the petitioner has not received any

notice from the respondent-corporate debtor about the dispute of the claim. lt is

observed from the record that in the present case, the default is evidenced by the

Computation of amounts (Annexure A-4), Board Resolution dated 23.11.2015

(Annexure A-7), Sanction Letter dated 18.11.2015 (Annexure A-8), Letters ceding

paripassu charged (Annexures A-9, A10 & A-11), Escrow Agreement dated

05.12.2015 (Annexure A-12), lnter-se agreement dated 0s.12.201s (Annexure

CP (lB) No. 521tChdtHryt2l19
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A-13), Facility Agreement (Annexure A-14), Joint deed of hypothecation

(Annexure-A15) & Statement of Accounts (Annexure A-17) are attached with the

main petition. As per the financiat records, it is evident that an amount of

Rs.21 ,07,22,9471- (Rupees Twenty one crore seven Lakhs Twenty Two

Thousand Nine Hundred and Forty-Seven Only as on 05.08.2019) is still pending

which amounts to default, when corporate debtor avoided the payment of

outstanding amount despite repeated requests by petitioner-financial creditor.

10. ln Part-lll of Form No. 1,Mr. sanjay Kumar Aggarwal, lnterim Resolution

Professional (lRP) has been proposed by the petitioner. The form-2 along with

certification of registration issued by the lnsotvency and Bankruptcy Board of lndia

is submitted with the main petition. Further, vide Dairy No. 01345/06 dated

06-02.2023, Form-B dated 14.09.2022 in which AFA Certification is valid till

13.09'2023 is submitted. The Law Research Associate of this Tribunal has

checked the credentials of Mr. Sanjay Kumar Aggarwal, there is nothing adverse

against him. ln view of the above, we appoint Mr. Sanjay Kumar Agganrual,

Reg istration N o. I B B l/l PA-002/l P-N 00 1 26 I 2017 -1 8t 10295, E mail :sanjayae g arwal.fcs

@gmail.com, Mobile No. 9876105414, the lnterim Resolution Professional with

the following directions: -

i') The term of appointment of Mr. Sanjay Kumar Agganrval shall be in

accordance with the provisions of section 16(5) of the code;

ii.) ln terms of section 17 of the code, from the date of this appointment,

the powers of the Board of Directors shall stand suspended and the

management of the affairs shall vest with the lnterim Resolution

Professional and the officers and the managers of the corporate

Debtor shall report to the lnterim Resolution Professional, who shall

{}P (lB) No. 521lChdlHryl2}19
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be enjoined to exercise all the powers as are vested with lnterim

Resolution Professional and stricfly perform all the duties as are

enjoined on the lnterim Resolution Professional under Section 1g and

other relevant provisions of the code, including taking controt and

custody of the assets over which the corporate Debtor has ownership

rights recorded in the balance sheet of the corporate Debtor, etc. as

provided in section 18 (1) (f) of the code. The lnterim Resolution

Professiona! is directed to prepare a complete list of the inventory of

assets of the Corporate Debtor;

The lnterim Resolution Professional shall stricfly act in accordance

with the code, all the rules framed thereunder by the Board or the

central Government, and in accordance with the code of conduct

governing his profession and as an lnsolvency Professionalwith high

standards of ethics and morals;

The lnterim Resolution Professional shall cause a public

announcement within three days as contemplated under Regulation 6

of the lnsolvency and Bankruptcy Board of lndia (lnsolvency

Resolution Process for corporate Persons) Regulations, 2016 of the

initiation of the corporate lnsolvency Resolution Process in terms of

Section 13 (1) (b) of the Code read with Section 15 calling for the

submission of claims against Corporate Debtor;

It is hereby directed that

personnel, and the persons

extend all cooperation to

the Corporate Debtor, its Directors,

associated with the management shall

the lnterim Resolution Professional in

iv.)

v.)

CP (lB) No. 521tChdtHryl2119 4--'-
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managing the affairs of the corporate Debtor as a going concern and

extend all cooperation in accessing books and records as well as

assets of the Corporate Debtor;

vi.) The suspended Board of Directors is directed to give complete

access to the Books of Accounts of the corporate debtor maintained

under section 128 of the companies Act. ln case the books are

maintained in the electronic mode, the Suspended Board of Directors

are to share with the Resolution Professional all the information

regarding Maintaining the Backup and regarding service provider

kept under Rule 3(5) and Rule 3(6) of the companies Accounts

Rules, 2014 respectivery as effective from 11.0g.2o22, especially the

name of the service provider, the internet protocol of the Service

Provider and its location, and also address of the location of the

Books of Accounts maintained in the cloud. ln case accounting

software for maintaining the books of accounts is used by the

corporate debtor, then IRP/RP is to check that the audit trail in the

same is not disabled as required under the notification dated

24.03.2021 of the Ministry of Corporate Affairs. The statutory auditor

is directed to share with the Resolution Professional the audit

documentation and the audit trails, which they are mandated to retain

pursuant to SA-230 (Audit Documentation) prescribed by the Auditing

and Assurance standards Board lcAl. The lRp/Resolution

Professional is directed to take possession of the Books of Account in

physical form or the computer systems storing the electronic records

tlP (lB) No. 521tChdtHryt2119
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at the earliest. ln case of any non-cooperation by the suspended

Board of Directors or the statutory auditors, he may take the help of

the police authorities to enforce this order. The concerned potice

authorities are directed to extend help to the IRP/RP in implementing

this order for retrieval of relevant information from the systems of the

corporate debtor, the lRp/Rp may take the assistance of Digital

Forensic Experls empanelled with this Bench for this purpose. The

Suspended Board of Directors is also directed to hand over ail user

lDs and passwords relating to the corporate debtor, particularly for

government portals, for various compliances. The lnterim Resolution

Professional is also directed to make a specific mention of

non-compliance, if any, in this regard in his status report filed before

this Adjudicating Authority immediatety after a month of the initiation

of the CIRP.

vii.) The Resolution Professional is directed to approach the Government

Departments, Banks, corporate Bodies and other entities with

requests for information/documents available with those

authorities/institutions/others pertaining to the corporate debtor which

would be relevant in the clR proceedings. The Government

Departments, Banks, Corporate Bodies and other entities are directed

to render the necessary information and cooperation to the

Resolution Professional to enable him to conduct the clR

Proceedings as per law

uP (lB) No. 521lChdlHryl2019
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viii.) The lnterim Resolution Professional shall after cotlation of all the

claims received against the Corporate Debtor and the determination

of the operational position of the Corporate Debtor constitute a

committee of creditors and shall file a report, certifying the

constitution of the Committee to this Tribunal on or before the expiry

of thirty days from the date of his appointment, and shall convene the

first meeting of the Committee within seven days of filing the report of

the constitution of the Committee; and

The lnterim Resolution Professional is directed to send a regular

progress report to this Tribunal every fortnight.

11. ln the given facts and circumstances, the present petition being complete

and having established the default in payment of the Financial Debt for the default

amount being above the threshold limit, the petition is admitted in terms of Section

7(5) of the IBC and accordingly, also direct moratorium in terms of sub-section (1)

of Section 14 of the code to take effect as below:

a) the institution of suits or continuation of pending suits or proceedings

against the corporate debtor including execution of any judgment, decree,

or order in any court of law, tribunal, arbitration panel, or other authority;

b) transferring, encumbering, alienating, or disposing of by the corporate

debtor any of its assets or any legal right or beneficial interest therein;

any action to foreclose, recover or enforce any security interest created by

the corporate debtor in respect of its property including any action under

the Securitization and Reconstruction of operational Assets and

EnforcementofSecuritylnterestAct,2oo2;and{

ix.)

c)

CP (lB) No. 521lChdlHryt2019
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the recovery of any property by an owner or lessor where such property is

occupied by or in the possession of the corporate debtor.

It is further directed that the supply of essential goods or services to the

corporate debtor as may be specified, shall not be terminated or suspended

or interrupted during the moratorium period. The provisions of Section 14(3)

shall, however, not apply to such transactions as may be notified by the

Central Government in consultation with any operational sector regulator

and to a surety in a contract of guarantee to a corporate debtor.

The order of moratorium shall have effect from the date of this order till

completion of the corporate insolvency resolution process or until this

Bench approves the resolution plan under sub-section (1) of Section 31 or

passes an order for liquidation of the corporate debtor under Section 33 as

the case may be.

12. We direct the Financial Creditor to deposit a sum of {2,00,000/- (Rupees

Two Lakhs Only) with the lnterim Resolution Professional, to meet out the

expense to perform the functions assigned to him in accordance with Regulation 6

of lnsolvency and Bankruptcy Board of lndia (lnsolvency Resolution Process for

corporate Person) Regulations, 2010. The amount, however, is subject to

adjustment by the Committee of Creditors as accounted for by the lnterim

Resolution Professional on the conclusion of CIRP.

13. A copy of the order shall be communicated to both parties. The learned

counsel for the petitioner shall deliver a copy of this order to the lnterim Resolution

Professional forthwith. The Registry is also directed to send a copy of this order to

the lnterim Resolution Professional at his email address forthwith.

d)

e)

CP (lB) No. 521lChdtHryt2119
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14. The petition is admitted accordingly.

sd/-

(Subrata Kumar Dash)

Member (Technical)

March 01,2023
SD/TB

sd/-

(Harnam Singh Thakur)

Member (Judicial)

CP (lB) No. 521tChdtHryt2119
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$$Sto rqFr m q-s {Trrfi
ptd-C), ca$rld. fta-cn e\Fcn, eftqr'rfi*rcaspr { fuq eq6, *ii$a *ni *frrq. q-d sqtt ficif Shrdqr ir*. ff!ff ft+d fldt sfiy,ffi Ecf {r{ $ fl,s q{
*r
r*rrr

$. ffia mr tiq * rN * cr+m nrm
ticrn 

"Ea'i*scin

6

d+rn $qE ixrqsfi,
r8sutP*"{!0rJ}t{0t!s,:017.r8rrn *5
(c'-{*{ Sqffi qCW {q, d*'? ( ilTtffi
ih- n-6a =crqFrehH cfirs(q) m *i ( ali{)
lffir s21.ffizlf{omatinou I ffi
or.o3-?o23tslttmfqml

9. ihfrqsfrrs t&$ mrnr s d-ia *srE
*Chtl,rtrl*tn*r 3i6$l f"r.{ Yilt, tr re {0, q6{i-S,

qq r€?, €'€r 8s rsqqa il{, ffi-
16osse ({'qtq}

ft-o, sanl6y6gnr.*1.fco@grnail.com
{FqrW fi?- t876105414

al xn W * rnr, ra * w qm.(e), * sisqiq} d lifrrfu q*tfl.
gqt wn *g x,qa"*r qqq !trcr $t #'$ra,Ha Arqruttn* r

i _ _ {}5jt'jtu- :'.,i..ucr Asir@
lu-cf$ sqts{firqif( n ffiq srfrerdt Er cfuiftrffr olh qrf-dn !a s.fo{ft fts6

lnqm 
oflqm{a zo0? 6 T6n'cyrr t{-rffi tu. qqs r*r +.H. cffc{'ffi,

I 
nrfril dt E Brfis trd. qfr *s, r{ frr* -rrom o.r me-.{6 oreori d.i ;

lorrd 
ilell-qmxfr,ta itrsih) frqq 2m2 * ftcq e d qpJ qFd im rrfrzt * ar_o

lrygy] I flq ft q H K{dc gefrq{ m. A. 6nnmag, .* vrn

I 
g1 1rt.+ru/qlrd?, ffi fi{ran rr* ffirR str rwurmfj, *,nt fr{Er rr*
lSgS^E^m, silr ffi lct ve frrdv dly i,ffiro xq dir s.
I llry?ryy_ry fn q xrr), 30m3{x}tL@00037{0Ect ), $iroorr.ocoooosi
I 
(GECLi, 307300Jfl00000A{3 ff0rm Loan}, 30?t00RFttoilOore (wcrlrr &

| 
30i300RF00000or$ 

!wcrl-2) $l qrq qFr'nHhr m.11r@ 1r1 qi$ fi,qr .rr
I 
cr I rEnm T6rqr 1lt* $, t,39,96,31a.96 fs. tu u*g arntw wm Bqr* ffirq

itr{ dt qr dlr ffi Bqr* cEr) fli{ro c.rz.m no dlc $krfr{, qr w
frq rsil ffi qtrlq iEi..iiq, ar.rfr q.i IqR Tsrfr qfu, SEf qqtHl u1 frtfu uu

lvmaTat fi m{h 6fA& * so ffi931q19166 n-r{ *ir.rrrqrer r

6.q-fi1{Err[-6at/"mtey strr +fr-s, { Bffi€ 3r{ft + }ffm TrRr 6r ?rrarq
Eri q sr€rra Ei "ri t W,ftrA \flqaril o-d-at,raqe-6-dfzrrn-d 

"*irr4ffrTt,rolq&mfaqiqr-n *frerEnginj*rfit q# fta't##rffi. rlJ i

s tlqq e $ rw qFo s{&'B'-qq !fr qTiT rg +1 q+-si-{ ft) S nro crfi vfrrdr I

* nqlq ii *'A EFfn vqfr qr kqrm or.osroas # iF*, ii F#'i; 
" "'' """ 

I

sd'{Rf?rtrfif*{srF-dt s* ff*.s rq * de w+qnqTqrr o}';"r* *o *l
t-srd* *mr& S ft tfr,q wqftrd*lrlq *{.*ir n at n* ir,qfr;* *;l
Tt* ,fi t.{*tc Eqn irr',€ {te. ws wr *q. qmh ffi. iifr, ; I

ryis il'cq, yrd"q d'n. 
"{ 

frGfr * nm c,rd YIRrrss. i:il.ii;a.e6 i* il I

fiE s'trf, Filr frrqr{ rsR fiq d} df(U dv ffi frnsF+ q|") Rtu'e.iz i
m-w_dls.dfrclfliu w c{ ry*lr mv q,ly q&q vrslq, #ffi q{ 

"",c1xqrfrnk*e6crlqu - -'-'i

10. SaA? lnffi t&qr { wcn h frq rc}rl
di ry{ q*ltfi il$ q*t

trfir $16 sgqFi
r 6 -:o. rtr6-S, t! {8, twr 31

Tswc;rr rffi- rooosc (trErl
ftn, lp.cmhsrlthcrm@gm!fi.com
fiffg *fi- t!t6.tof,rt{

It, q*$fqo *rt d secfr& 15.si.?or3 (w{aned fr,tfu * rr fin}
12. *afrq rsm **qc em ffie qm:r 6

sq-qm (6C) * sts t*l + 3r$q Ed! qlt

ffi. qfrsi{t

*4qrl ns" q{q

*ltt:mtelre5rlme'*w$m
tilnn t&e t am (udr *m S pe *q
q{lt)

1, {:{q
l. r-{q

r. fiq
{B} {rt&ilw d|?

{r)xnrylRfihxtkrrqqrwrrq*r
(Si xa$tlr,lr
aqtiHhfrqFq'qr
ralws

{&e{ r di*

lry g1r d 1r* t tu^trr*.stu{n *;c,ff a iffi
| 
ilra rqrqlilrcr yrTtir{q") n t qg{.rrqf, *?q ai-{{ Cc fiR-{ *fi Afts * ;r{,flk nq,m

lBlilq fsvt ql 
E{* s-d H etiflfq<r tr

I 
t ryrtw trr.tr F fr*{ *" keta rF +{s{ sl tqs ffifru {trr ro & $r#c aFh qd

l:j{Txf:It sa 15.01.r*$ qt ry t{ ty$ im* ssit slmrrqfi? rry ui.k en
lqdqem $ilfrrdt*atqil tt
IYS-.q,srt P y'ca-retlEr"r lth ar lrq+ crd E, rsm Kfl vw *arr arc q{
lil.(lir d *1qra qft(,, em rrtr cl tt{q}?{s rfih ra ret 6,{ w* t i ""
I 
cBfE qq{ rz t' sirfd q{a-a c-6n nfr t rltle..d fffiq wrsruftl 61 mt rnu t aon * i

I m ry I r-s d.md "t * rdq sfrtu {rou rr * siil,rd q*{d I meil ## |

ld stttrfi yl'dnfi, ffi Ertqflr dt sd-{r stfi r I

lF ;h * ar-nry**rrr qrrfiq frqra: 3lh $tr{ aq-ror dr{ t*rft amqt * mqi
I 
tCYi{qt"ry Irs{I) Efrctr{fr, mro ii' anurq rv *. er{sR qrar wfiq r lra + yrlc d'l

l6ils ?m $ ffiql { rtnffi vrnq * sM fiEiftfeq Anri rrf* * qpqq { rcr fuqr crl
lxr'*r t, I

lfdnuft-r I
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tntr t, rrron a cfnrfrd dt *gm.{ cfiqrffi dqqn eril tr,A * frc I

ld{$,fficffium'6*ftq I
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Su#ffias
wrTH c0NcERN- '

Name & Address of
Charse Holders

Term
Loau

DetaillExtent of
rimary/Collateral Securify

1. State Bank of
Intlia, N-3, I't & IInd

Floor, Commercial

Branch, South Extn.

Part-I, New Delhi-
1 r0049

r0.00 35.00 45.00 irst Pari-Passu Hypothecation

on the Entire Current Assets,

& future incl. stock of raw

ial, stores, spares, stock in
and finished goods incl.

in transit and receivables/book

biIls.

irst Pari-Passu charge on

pro located at SRS Tower 14/5,

Road, Khasra No. 4412212,

& 2411, in thetevenue estate

Maharajpur, Near Mewla

Metro Station,

Fari Haryana-121003 having

the name of SRS

Components Pvt Ltd.Aut
and uilding) in the name

ofS Real Infrastructure Limited.

B

Guarantee of Sh. Kunal

Sh. Anil Jindal, Sh. gishan

and Sh. Deepak Gupta.

Holcing Company Ltd, SRS ReaI

Infrastructure Limited and SRS

. 
Autc mo.tiv_ g Co"n"rponents Pv1 !t{.

2. Central Bank of
India, 5, Jeevan Tara

Building, Parliament

Street, New Delhi-
1 10001

s.00 40.00

\

45.00 1. First Pari-Passu Charge on all the

curront assets of the company,

prest:nt & future incl. stock of
consumables, book debts and other

currtnt assets.

2. First Pari-Passu charge on entire

assels financed out of bank's

finarrce, present & future.

3. First Pari-Passu charge on

located at SRS Tower l4l5,
Road, Khasra No. 44122/2,

&, 2411, in the revenue estate

wal Maharajpur, Near Mewla

Metro Station,

i.., '" -' '" I n

sl

sRs HxeLTHS&m€ & figsrAKcFt cfi&TkE LTS"
i-h:rtital & llii,;r] ttffic*: Sector-16A, Faridabad, NCR Defhi-121002 . Ol29-4199000 c itrfo(asrshospitals.com $J www.srshospital!.com

.. I lQCldauOanl ?Dt anrnl r,

s

L4dtqSe4tlqlsd to SRS @ch Centre Ltd. bv its

-Consortium Bankers

-

Total .



\

SRS I{HALTHCAHE & RSSEARC}I TTD.

Hospital & Iler]d offtce: 5eclorl6p., Faridabad, N(R Delhi-1:1032 T 01:9-4i89000

:

. 1. ...,.-. i ',i - ', '::: -

-.,; fi^^{c-H*l**,u'o 
e'i1;t16;$irrcsf \

W www,srshcrPitalJ.com

(iN U85l 901-1R:0 i 3Pi'(.0"191 
'l 

3

sr5h0spit;]l9.corn
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I i:toot i1ir1
\ qqtzl ,k 2411, in the revenue estate

I of Me'val MaharajPur, Near Mewla

MaharajPur Metro Station'

Faridal:ad, HarYana-121003 having

Land in the name of SRS

Autorr.otive ComPonents Pvt Ltd'



FORM C
PROOF OF CLAIM BY FINANCIAL GREDITORS

[Under regulation B of the lnsolvency and Bankruptcy' Board of lndia (lnsolvency
Resolution Process for Corporate Persbns) Regulatic,ns, 20161

Date: 14.03.2023
To,

The lnterim Resolution Professional
Mr. Sanjay Kumar Aganval
C-20, Block-C, Wave Estate,

Sector 85, SAS Nagar, Mohali- 160055
I B B t/t PA-o02/l P-N00 1 26t 20 1 7 -1 8 I 1 0295
From:
State Bank of lndia
Stressed Asset Management Branch-l,
12th Floor, STC Building,

1 Tolstoy Marg,
New Delhi-1 10001

Subject: Submission of proof of claim.
Sir,

State Bank of lndia, Stressed Asset Management Branch-l, 12s' Ftoor, STC
Building, 1 Tolstoy Marg, New Delhi-110001, hereby submits this proof of claim

in respect of the corporate insolvency resolution procress in the case of M/s SRS

Healthcare & Research Centre Limited, Sunflag .Hospital, Sector - 16A,

Faridabad, Haryana - 121002. The details forthe sarne are set out below:

PARTICULARS

1. NAME OF FINANCIAL CREDITOR State Bank of lndia

2. IDENTIFICATION NUBMER OF

FTNANCTAL CREDITOR. (lF AN

INCORPORATED BODY PROVIDE

IDENTIFICATION NUMBER AND

PROOF OF INCORPOMTION. IF

A PARTNERSHIP OR INDIVIDUAL

PROVIDE IDENTIFICATION
RECORDS OF ALL THE

PARTNERS OR THE INDIVIDUAL)

PAN No of State Bank of lndia-
AACCS8577K

3. ADDRESS AND E-MAIL ADDRESS

OF FINANCIAL CREDITOR FOR

CORRESPONDENCE

State Bank of lndia

Stressed Asset Management
Branch-1,

12th Floor, STC Building,

1 Tolstoy Marg,

New Delhi-110001

4. TOTAL AMOUNT OF CLAIM

(INCLUDING ANY INTEREST AS

AT THE INSOLVENCY

COMMENCEMENT DATE)

Rs. 46,53,72,892.98 as on

28.A2.2023. (Annexure-l )

5. DETAILS OF DOCUMENTS BY

REFERENCE TO WHICH THE

DEBT CAN BE SUBSTANTIATED.

As per Annexure ll

6. DETAILS OF HOW AND WHEN

DEBT INCURRED

The cebt was incurred as

againsi the Corporate Debtor
when at the request of the

Corpor,ate Debtor the Financial

Creditor qranted various crediU

,@

L



loan far;ilities to the corporate
Debtor under Consortium
Arrange,ment sanctioned on
30.09.2315 and acknowledged
by clocumentation dated
05.12.2)15

7. DETAILS OF ANY MUTUAL
CREDIT, MUTUAL DEBTS, OR
OTHER MUTUAL DEALINGS

BETWEEN THE CORPORATE
DEBTOR AND THE CREDITOR
WHICH MAY BE SET-OFF
AGAINST THE CLAIM.

Nit

8. DETAILS OF ANY SECURITY
HELD, THE VALUE OF THE

SECURITY, AND THE DATE IT
WAS GIVEN.

Given in Annexure-lV.

9. DETAILS OF THE BANK
ACCOUNT TO WHICH THE
AMOUNT OF THE CLAIM OR ANY
PART THEREOF CAN BE

TMNSFERRED PURSUANT TO A
RESOLUTION PLAN.

Cash Credit Account No.
33108475877( The Authorised
Officer, SAM Branch , New
Delhi)

11. LIST OF DOCUMENTS ATTACHED
TO THIS PROOF OF CLAIM IN

ORDER TO PROVE THE
EXISTENCE AND NON-PAYMENT
OF CLAIM DUE TO THE
FINANCIAL CREDITOR.

As per Annexure-l!

Sigrfiafu-re of financial creditor or person authorised to act on his behalf

[P/ease enclose the authority if fhis is being submitted on behalf of an

operational creditorl

ffiQ
{62!

Rakesh Verma A
Assistant Generai Manager & Case Lead Officer '! .;

STATE BANK OF lNDlA, Stressed Asset Management Branch-|,
'12th Floor, STC Building, 1 Tolstoy Marg, New Delhi-110001

2



SBS Healthcare

lnterest applied upto 28.02.2023

@
ANNEXURE . I

A/C No. Principal lnterest Total

35424618416

Term Loan

20,83,86,575.00 25,69,86,i 17.98 46,53,72,892.98

TOTAL 20,83,86,575.00 25,69,86,i 17.98 46,53,72,892.98

/.
/€o'
.>

' \o>

ffia
.;s&ii,r
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. Cerlificate No.

,. Certificate lssued Date

'" Account Reference

; Unique Doc. Heference

., RurcnaseO ny

, Description of Document
.. Property Description

Constderation Price (Rs.)

.: Firsl Paffy

," Second Party

L StamP DutY Paid BY

Stamp Duty Amounl(Rs.)

l;

::

i

,.;i

'::

t:,
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rORM C
Sunnrsslo:r C)rCuru By F'INANCTAl. CREDrroRs

(Under Regulation 8 of the Insolvency and Bankruptcy lloard of India (lnsol
Resolution Process fbr Corporate Persons) Re;3ulatiorrs, 2016)

.,/ 1,1i16,t

Date I

From

Unior Bank of fndia
Head Office:
39, Vidhan Bhavan Ma,rg,

Nariman Point, Mumbai - 400021

Branch Office:
SAMB Branch
6038, Konnectus Tower, Bhav Bhuti Marg

N.ew Delhi-01

To

Sanjay Kunar Aggarwal

The Intmim Resolution Professional

Reg No lB B llIPA"00z/l P-N00 I 2 6/?A I 7 -1 S I | 029 5 .

Registered address C-20. Block-C, Wavc Estate, Sector 85

SAS Nagar, Mohali-160055 ( Punjab )
["]-M A I l, : ip.srshealthcare@gmai l.com

Subjeet: Submissisn of claim and proof of claim.

Madam/Sir,

Union Bank of India, a Bodlr Corporate constituted under Banking Companies (Acquisition
& Transfer of Undertakings) Act, 1970 having its Head Office at 259, vtdhan Bhavan Marg,
Nariman Point, Mumbai - 400021 and having a SAMB Branch at 6038, connects fowei,
Bhav Bhuti Marg New Delhi-O1 hereby submits this proof of claim in respect of the
Corporate Insolvency Resolution Process of M/s SRS Health Care and Research Center
Lrd.

The details for the same are set out below:

A{'t

Relevant Parliculars

I Q) (3

I Namc of the

[inancial creditor
Union Bank ol'India

2. ldentit'ication

numher of the

financial ereditor
(lf an

incorporated

'bodY. Provide

Union h'ank of l,ndia

A Sody oorporate eonutituted under the Bankirrg Conrpanies (Acquisirion &
I'rans.fbr of Undertakings) Act, 1970, having Stress Asset Vlanagemenr

Branch. 6038, Konnectus Tower, Bhav thi-110001

0^

' I l. ,'"',
&i it,, .' ,

"\ 
i

l.' i\ .r^- I i
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identitlcation

numbcr and CIN No: U99999MH I 9l9P"l'C0006 I 5

of incorporation.

lf a partnership o-r

individual
provide

identification

records of all

paftners or

the

the

indiv

Union Bank of lndia

38, Konnectus Tower, Bhav Bhuti Marg

Email : ubin0906069@unionbank.bank

Address and

ernail address of
the financial

creditor ftrr

TotalClaim amourlt as detailed below
ir: i '!,-::'l'li'.'', '. j!ri.';
'* ul "i ,;

m ns V*-*--d

Details of facilities granted

Tenn Loan * Its 25 Crores vide

dated 05.12.2015.

sanction l.etter No C'DS/AI( ll ll,C:C./ 197 8

s 286097464.00 {Twenty-eight crores si.rty lacs ninety-seven thousand

undred si.xty ftrur only)

I. BTL Holding Cornpany Lirnited.
2. Dr. Anil Jindal (promotcr)

3. Dr. Deepa Gupra ( MD & CEO)

4. Mr. Bishan [Jansal (l)irector)

5. Mr. Raju Banssl (Director)

6. Mr. Kunal llans:ll (Wt'D & Clf ()

Details of claim,

if it is made

against corporate

debtor as

principal

beirrower:

(i) Amount of
clairn
(ii) Amount of
claim ctrvered by

security interest-

if any

(Please provide

details of security

interest, the value

of the security,

and the date it
was given)

(iii) Atnount of
claim covered by

guamntee" if any

(Flease provide

details of
guarantee held"

the value of the

guarantee, and

the date it was

given)

(iv) Name ahd

address of the
guarantor(s)

Principle as r:n

01.03.2023

lnterest till

As on

01.03.2023

135918s51.00s6082r000r77805

N**

sr. I alcNo

+



7. SRS Real Infrasructure Ltd

Pvt

@

:,

{ Details of claim,

if it is made

against corporate

debtor as

guarantor:

(i) Amount

of claim

(ii) Amount of
claim covered by

security inte,rest,

if any

(Please provide

details of security

intersst, the value

of the security,

and the date it
was given)

(ii) Amount
of clainr

covered

by

guarantee,

if any

(iv) Name and

addre-ss of the

princ,ipal

borrower

6. Details of claim,

if it is made in
respect of
financial debt

covered under

clauses (h) and (i)
ofsub-section (8)

of segtion 5 of the

Code. extended

by the creditor:
(i) Anrount of
clainr

(ii) Name and

address ol' the

.benefil:iarv

\f-

[h".-*

SRS Autonrotive



7. Details of how

and rvhen debt

incurred

M/s sRS Health care and Research av;riled various credit facilities forn
:he bank through various sanction letters , the details of which arr
nentioned in 5r. No 2 below. The borrower did not maintain financia
Jisciple and subsequently the A/c turned NpA as per the guidelines of thr
3ank,

," -.,1*
.,:'t-\ rh*

-1.1.-:'r\
'. i,..\, .';

." 1,*
. *'r' 

t
;.., I!r

/,'* ;.
-/ { \- ./i.*-r'-$. /.'

\t; \.\j"
"t t- ;4.

8. Details 0f any

rnutual credit,

mutual debts, or
other mutual

dealings between

the corporate

debtor and the
creditor which
may be set-otT

asainst the clainr

Ntt.

9. Details of the

bank account to
whiclr the arrount

Bank Union Bank of India
Account
Narne

Authorized officer

oF the clairn or
any part thersofl

can be ransf'erred

pursuant to a

rcsolLrtion plan

Account
Number

5 1010 1 006249001

IFSC Code
Number

uBIN0906069

Bra nch SAMB Branch, New Dell'i

/W-
\

(Signature of financial creditor or pemon authoriscd to act on its behalf)

[Please errclose the authority iftlis is being subnritrecl on behalf of rhe financial creditorl

Name in BLOCK I-E'|"I'[RS: SANJAY MANOCI-IA, DY. GEN. MANACE|I

Position u;itlr or in relation to creditor

Address of person signing: [Jnion Bank of India, lJnit No 603 B. Konnectus'lowsr. I]hav Ilhuti

MAlg. _Opp, New- Delhi Railrvay station, A.inre ri Cate . Nerv Dclhi I 10001 .

I}BCLARATION
I. Sanjay Manocl:4 Dy. Ceneral Manager, [Jnion Bank of lnciia. Ljnit No 603 B. Konnec{us
'lorver, Bhav llltuti Marg. Opp. Nclv Delhi Railway station. Ainreri Cate. New Dclhi ll000l
do hereb.v declare, and state as firllows: -

l. M/s SRS l{ealth C]are & Research Centre Limited th,: corporate dcbtor rvas, at the
insolvency comnll:ncement date, being the 01 st .day, o{'March 2023, actually indebted
to me for a sum of Rs. 286097464,00 ( l wenty eighl [5i lacs ninety seven

Ao; '
fi,1

//'*;-

:i ,1 I . .
ij | 8i*l"r 

'
:l I

iir I

\\ {-l'..
\l'
\

thousand lbur hunclrecl sixty four only )
'...

., ..



2. ln respect of my claim of the said surn or any part thereof, I have rel
documents specified below:

(i) Sanction Letter No CDS/AK/HLCC/1978 dared 0S.l220tS,
(ii) Facility agreement dated 05.12.2015.
(iii) Joint deed of hypothecation daled A5.12.2015
(iv) Letter of authority dated 05. 12.2015.
(v) lnter-se agreement dated 05,12.2015.
(vi) Escrow agreement dated 05.12.2015.
(vii) Letter ceding pari passu charge dated 3Cr.12.2015 issued by SBI ( Lead

Bank)
t he said documents are true, valid and genuine to rhe best of my knowledgq
information and belief and no material facts have been concealed therofrom.

In respect of the said sum or any part thereof, neither I, n<rr any person, by my order, to
my knowledge or belief, for my use, had or receivc,J any manner of satistbction or
security whatsoever, save and except the following:

[Please state details of any mutual credit, nrutual debts. or other mutual dealings
between the corporate debtor and the creditor rvhich rnay be set-ofI'against the claim].

I undertake to update my claim as and when the claim is satisfied, partly or fully, fiom
any source in any manner, after the insolvency commencernent datc.

I am / I am not a related party of the corporato debtor, as det'ined under scction 5 (24)

of the Code.

I am cligible to join comnrittee of creditors b1, vi,rtue oFproviso to section 2l (2) olthe
Code even though l am a relaterl party ofl1he corporate detrtor.

D

Date:14'03'2023 A-"4 ''! '

Ptace: New Delhi 
F 

:,t : r
(Signature of the clairrrant) _"' 

' '

)y. cenerat *"" Ji,:JIi :ilil?} r.,. i *uo, ffi reliy veri ry ttr;'m.*ils 
:'

cofitents of this proo{o1'claim are lrue and correct to my knowledge and belie land no nraterial
fact has been concealed theretioln.

Verified at on this I4rl'ciay of March 2023

4.

5.

6,

7.

( 
$ ignaturc rJf clairnant;

Kp-
fNote: ltt the case ot'cornpany or linrited liability partnership. ths declaratftn'a.ririwrification
sltall be made by the director/managcr/secrctary/clesignated Jrartner and in thc crisc tiiother
entities. an officer authorised lbr the purpose by the entity. | -pA/

htsT$,ffiY $}UffiLl*

tltl-rtt {lNnH}-i{llfrnffffi

&Yi-ry.%Yffiil}



FORM C
SUBMISSIoN OrCuuwt Bv Frrxrcul Cruntrons

(Under Regulation E ofthe lnsolvency and Bankruptcy Board of India (Insolvency

Resoluti on Process for Corporate Persons) Regu lations, 20 I 6)

[Date: 14.03.20231

From

lName and address of the /inancial creditor, including addre,ss of its registered ofice and

principal ofrce)

To

The Interim Resolution Professional / Resolution Professional

Sh. Sanjay Kumar Agganval
C-20, Block-C, wave Estate, Sector 85,

SAS Nagar, Mohali - 160055 (Punjab)

Email: sanjayaggatwal.fcs@gmail.com
i p.srshealthcare@gmail.com

fName of the Insolvency Resolution Professional / Resolution I'rofessional]

[Address as set out in public announcement]

Subject: Submission of claim and proof of claim.

Madam/Sir,

From
Central bank oflndia,
5, Jeevan Tara Building,
Parliament Street, New Delhi - 110001

Central Oflice:

Central bank of India,
Chandram ukhi, Nariman Point,
Mumbai - 400021

[Name of the financial creditor], hereby submits this clainr in respect of the corporate

insolvency resolution process of [name of coqporate debtor]. The details for the same are set

out below:

RCtenant Particu

I (2\ (3)

I Name of the financial creditor Cenhal Bank of India

2. ldentification number of the financial creditor

(lf an inqorporated body, provide identification number and

proof of incorporation. If a partnership or individual provicle

identification records+ of all the partners or the individual)

O7AAACC2498PIZ5

J. Address and email address of the financial creditor firr

correspondence

Central Bank of India, Branch

Parliament Street

5, Jeevan Tara Building,

Parliament Street, New Delhi -
l r0001

Email:
aemdela03 I 6@.central bank.co. in

4. Details of claim. if it is rnade against corporate debtor :u

.D/. .,1 :.. .ij.tYr Io. r-1 I.-

,. '*\ 'Aau 
.1o"-E



principal borrower:
(i) Amount of claim

(ii) Amount of claim covered by security interest, if any

(Please provide details of security interest, the value of thc

security, and the date it was given)

(iii) Amount of claim covered by guarantee, if any

(Please provide details of guarantee held, the value of the

guarantee, and the date it was given)

(iv) Name and address of the guarantor(s)

Rs. 49,75,41,344.00

Rs. 49,75,4 1,344.00

As on date of sanction

16/1112015 (1" pari-passu

charge on Property located at

SRS Tower, 1415, Mathura

Road, Faridabad at Khasra No.

44112212,, 23 &, 2411 in the

revenue estate of village

Mewla Maharajpur, Faridabad

in the name of tWs SRS

Automotive Components Pvt.

Ltd. Valued at Rs.208.02 Crore

(RV: 166.41 Crore).

Rs. 49,75,41,344.00

Name of guarantor Worth
(Rs. In

Crore)

As on

Dr. Anil Jindal (Chainnan of the
group)

37.31 31.03.201ii

Dr. Deepak Gupta 4.03 31.03.2012;

Sh. Bishan Bansal 12.53 3 1 .03.201 :;

Sh. KunalBansal 0.0t 31.03.201:;

Comorate Guarantee of:

a
SRS Real Infrastructure Ltd.
(Associate)

23r.6s 31.03.201:i

SRS Automotive Company PW

Ltd (Associate)
14.t0 31.03.201:i

5. Details of claim, if it is made against corporate debtor ts
guarantor:

(i) Amount of claim
(ii) Amount of claim covered by security interest, if any

(Please provide details of security interest, the value of ttre
security, and the date it was given)

(iii) Amount of claim covered by guarantee, if any

(Please provide details of guarantee held, the value of the

guarantec, and the date it was given)

(iv) Name and address of the principal borrower

NA

6. Details of claim, if it is made in respect of financial debt

covered under clauses (h) and (i) ofsub-section (8) ofsectitrn

5 of the Code, extended by the creditor:

(i) Amount of claim
(ii) Name and address of the beneficiary

NA

7. Details of how and when debt incurred First sanction made to company

rn l6.l1.2015



8. Details of any mutual credit, mutual debts, or other mutual

dealings between the corporate debtor and the creditor whi,;h

may be set-offagainst the claim

NA

9. Details of thE bank account to which the amount of the claim

or any part thereof can be transferred pursuant to a resolutirln

plan

Term Loan A/c 3509535993 in

the name of lvl/s SRS

Healthcare & Research Centre

Ltd

(Signature of financial creditor or person authorised to act on its behalQ

lPtease enclose the authority if this is being submitted on behalf of the financial creditor]

Name iN BLOCK LETTERS: SANJAY KUMAR SHRIVASTAVIT

Position with or in relation to creditor: Asstt. General manager

Address of person signing: Central bank of lndi4 5, Jeevan Tara Building, Parliament Street, New Delhi -

I I 000 I Emai I : asndela03 I 6@c-entralbank.co.i p

*PAN,

India.

passport, AADpa.An Card or the identity card issued by the Election Commission of

DECLARATION
I, [Sanjay Kumar Shrivastava], currently working at Central bank of India, 5, Jeevan Tara

Building, Parliament Street, New Delhi - 11000U, do hereby declare and state as follows: -

l. IWs SRS Healthcare & Research Centre Ltd., the corpoftrte debtor was, at the insolvency

commencement date, being the l" day of March, 2023, acttnlly indebted to bank for a

sum of Rs. 49,75,41,344.00 (Forty Nine Crore Seventy Five Lacs Fortyone Thousand

Three Hundred Forty four Only).

2. In respect of bank's claim of the said sum or any part thereof, I have relied on the

documents specified below: [Please list the documents relied on as evidence of claim].

- A) Copy of Sanction Letter No. Parlia/Advl}Ol5-t6/1289 dated 16.11.2015 duly

acknowledged by Bonower
. B) Statement of TL A/c No. 3509535993

3. The said documents are true, valid and genuine to the bet;t of my knowledge, information

and belief and no material facts have been concealed therr:from.

4. ln respect ofthe said sum or any part thereof neitherl, nor any person, by my order, to

my knowledge or belief, for my use, had or received any manner of satisfaction or

security whatsoever, save and except the following:

[Please state details of any mutual credit, mutual debts, or other mutual dealings between

the colporate debtor and the creditor which may be set'oflagainst the claim].

5. I undertake to update bank's claim as and when the claim is satisfied, partly or fully, Ilom

any source in any manner, after the insolvency commenc€rment date.

6. I am / | am not a related party ofthe corporate debtor, asr defined under section 5 (24) of
the Code.

7. I am eligible to join committee of oeditors by virtue of proviso to section 21 (2\

Code even though I am a related party ofthe corporate debtor. 
^ I

Date: 15.03.2023

Place: NEw Delhi

A-



VERIFICATION

I, Sanjay Kumar Shrivastavq Asstt. General Manager, bank of India, Parliament

Street branch the claimant hereinabovg do hereby veriS the contents of this proof of
claim are true and correct to my knowledge and belief

concealed therefrom.

no material faqt has

Verified at New Delhi on this 15ft day ofMarch,z1z3

[Note: In the case of company or limited liability partnership,

(Signature

declaration and

shall be made by the director/manager/secretary/designated

entities, an officer authorised for the purpose by the entity.l

and in the case ofother

tl.'l

{OTriFl'/ l"-UBt.rtl

DfiLi.il tlitOlAi

I 5 MAB 2tl2g
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3121123,10:39 AM

lYfl Gmail

Gmail - lDl lnfra Pvt Ltd- claim form CA on account of SRS I

SANJAY KUMARAGGARWAL IRP SRS

& Research Centre Limited Faridabad Haryana

<ip.srshealthcare@gmail.com>

& Research Gentre

Wed, Mar 15,2023 at 8:30 PM

with all documentary evidence as a

to your public announcement for

lDl lnfra Pvt Ltd- claim form CA on account of SRS

Limited Faridabad Haryana

mahtab@idiinfra.com <mahtab@idiinfra.com>

To: ip. srshealthcare@gmail.com

Cc: "mahtab@idiinfra.com" <faizan@idiinfra.com>

2 aftachments

.p SRS SUNFLAG CASE IRP PAPER 14.03.2023.pdf
u 19506K

f;l Form CA scan coPY.Pdf
fr zgzt<

Dear Sir,

Please find attached herewith our claim in form cA duly verified by us

proof of debt existence on SRS Healthcare & Research Center Limited in

insolvency commencement of our above said corporate debtors'

Thanks & Regards
Mahtab Ahmad

9990148085

https://mail.google.com/mail/u/0/?ik=7't 3'l9abrO2grlsu/=pt&search=all&permmsgid=msg-f:1



3121123,10:39 AM

Ffl Smail

Gmail - lDl lnfra Pvt Ltd- claim form CA on account of SRS Healthcilre & Research Centre Limited Faridabad Haryana

SANJAY KUMAR AGGARWAL t RP SRS H EALTHCARE <ip.srshealthcare@g mail.com>

lDl lnfra pvt Ltd- claim form CA on account of SRS Healthcare & Research Centre

Limited Faridabad Haryana

SANJAY KUMAR AGGARWAL I RP S RS HEALTHCARE <ip.srshealthcare@gmail'com>

To: mahtab@idiinfra.com

IDI INFRA PRIVATE LIMITED

cl N u45303D12010PTC2081 12

FLAT NO. C-L57, GROUND FLOOR

DDA JANTA FLATS, POCKET-I1

JASOLA, NEW DELHI -110 025

Thu, Mar 16,2023 at4:16
PM

Dear Sir,

This is with reference to your trail mail dated 15.03 .2023 . You are requesl:ed to clarify the following information

and/or provide the following documents

1. Claim Form to be submitted in prescribed Form B duly completed and signed in all respects.

Z. Certificate of lncorporation, MOA & AOA and KYC documents;of the company'

3. List of Directors showing their name, father's name, address, PAN, Contact details and their e-mail

lDs. Since 01.04.2015 to onwards,

4. Audited Financial Statement alongwith schedules thereto including Auditors Report thereon since

01.04.2015 to onwards.

5. please provide copy of offer letter of the CD alongwith Board Resolution'

6. Copy of insurance PolicY

7. Bank Account Statement showing advance given to you by SttS Healthcare & Research Centre Limited

to execute the work.

8. Ledger Account of SRS Healthcare & Research Centre Limitecl in your books.

9. Summary Statement of Bills , Ledger and Trial Balance as on 15.03.2023.

10. Entire correspondence , if any, with SRS Healthcare & Researr:h Centre Private Limited and/or civil suit

and/or pending litigations, if any with relevant documents .

Further, please note that submission of false/misleading information ancfot documents in submission of claim

under CIRP shall attract penalties under 18C,2016

you are requested to kindly provide the requisite information/documents within 3 days of

that needful action may be taken further accordingly.

Yours sincerely

Sanjay Kumar Aggarwal, IRP

SRS Healthcare & Research Centre Limited

IQuoted text hidden]

receipt of this email so

https://mail.google.com/mail/u/O/?ik=71 31gabr926yis\ /=pt&search=atl&permmsgid=msg-a:r 1631i3126721796894'16&simpl=msg-a:r16353126721 " ' 111

<---



+-'rl @
CoNSTITUTION OF COMMITTEE OF CREDITORS OF TIIE CORPORATE

pEBTOB. SRS HEALTHCARE & RESEARCH CENTRE TIMITED

u8519OHR2O13PLCO49113 HAVING ITS REGISTEREp OFFICE AT

SUNFLAG HOSPITAL. SECTOR I6A.FARIDABAD

Illhereas Hon'ble National Company Law Tribunal Chandigarh vide its order

no. cP (IBf No. 521/Chd tH*yt2ol9 dated 01.03,2023 has appointed the

undersigned as Interim Resolution Professional (IRP) of the Corporate Debtor,

SRS HEALTHCARE & RESEARCH CENTRE I,,IMITED ANd diTCCtCd tO

constitute the Committee of Creditors (CoC) of tht: said Corporate Debtor as

follows:-

para 1O (viii.) The Interim Resolution Professional s.hall after collation of all the

claims received against the Corporate Debtor ancl the determination of the

operational position of the Corporate Debtor constitute a Committee of

Creditors and shall file a report, certifying constitut:lon of the Committee to this

Tribunal on or before the expiry of thirty days from the date of his

appointment, and shall convene first meeting of t.he Committee within seven

days of filing the report of constitution of the Committee;

Whereas section 18 (1) (c) of Insolvency and Bankruptcy Code, 2016 read with

IBBI (CIRP) Regulations, 2016 , enjoins a duty on the Interim Resolution

Professional to constitute a Committee of Creditors;

Whereas Section 2l (21 of IB Code, 2Ot6 specilies that the Committee of

Creditors shall comprise of alt financial creditors of the corporate debtor with

the proviso that a Financial Creditor or the Auth<>rized Representative of the

Financial Creditor, if it is a related party of the Corl>orate Debtor shall not have

any right of representation, participation or voting in a meeting of the

Committee of Creditors. Further, the proviso shall not apply to a Financial

Creditor, regulated by a financial sector regulator, if it is a related party of the

Corporate Debtor solely on account of conversion or substitution of debt into

equity shares or instruments convertible into equity shares, prior to the

insolvency commencement date

Therefore, in view of the above provisions, I, Sanjay Kumar Agganval ,

bearing IP Regn. No. IBBI/IPA-002/N-00126l'.2017-l8l 10295,, Interim

Resolution Professional, hereby constitutes Com.mittee of Creditor of SRS

HEALTHCARE & RESEARCH CENTRE LIMITED ("Corporate Debtot") on

22.0,3.20123 , based on claims received till date.

The Committee of Creditors comprises of the followi.ng



Sr.

No

Name of Creditors v

1
Secured Creditors

1. State Bank of India
Stressed Asset Management
Branch-I
12ft Floor, Jawahar Vyapar
Bhavan, STC Building, 1

Tolstoy M*9, Janpath
New Delhi - 110 001.
PAN No of State Bank of India-
AACCS8577I(

2. Union Bank of India
(Corporation Bank merged with
Union Bank of India)
Stressed Asset Management
Branch Unit No.6O3 B,

Konnectus Tower
Bhav Bhuti M*9,
Opp. New Delhi Railway Station
Ajmeri Gate Side,
New Delhi -110 001
E-mail:
UBINO9 0606 9@unionbankofindia. bank

3.Central Bank of India
5 , Jeevan Tara Building
Parliament Street
New Delhi - 110 001
E-mail:

agmdelaO3 1 6@centralbank. co. in

37.

22.

39.

2 Unsecured Financial Creditors (Not

having voting rights) being related
parties of the corporate debtor Other
Un-secured Creditors, if any

Nil

22.

J Operational Creditors , if any Nil

22.

4 Claims Of Employees & Workmen
(Present /Past)

Nil

22.

5 Claims by Creditors in a Class Nil

22.

6 Claims by Other Creditors , if any Nil

22.

7 Suspended Board

Voting

Povirer

ing Rernarks

5%

9%

3%

% of voting power

calculated on the

basis of claim as filed

vide Form C and

admitted.

as on

.2023

Nil as on22.03.2023

as on

t3.2023

Nil as on22.03.2023

as on

3.2023

Nil as on22.03.2023

as on

3.2023

Nil as on22.03.2023

as on

3.2023

Nil as on22.03.2023

Having no voting

rights , but may

participate in COC

Meeting in person.

()3



The voting share of COC Members is subject to revision on account of

verification of the claim amount from the boc,ks of Accounts of the

corporate Debtor and the supporting documt:nts submitted by the

claimants andlot further directions/instructio::s, if any by Honble

Adjudicating Authority .

The above stated Financial Creditor (Member of the Committee of

Creditors) have been requested to inform on the Email Address

ip..srshealthcare@omail.com , the names of the, respective officials with

their designation, authorized to attend and participate in the CoC Meeting

of SRS HEALTHCARE\& RESEARCH CENTRE LIMITED

,-r*t*")
SANJAY K t"t*"'

lnterim Resolution of

SRS HEALTHCARE & RES RE LIMITED

Regn. No. lBBl/lPA-002/lP-NOO1 2612017 -18110295

Date : 22.03.2023
Place: Mohali


